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In spite of that, We must look after
them.
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1 can vouchsafe for that.
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MR. SPEAKER : Nothing goes on
record. Not allowed, Sit down,
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(Interruptions)**
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MR. SPEAKER : Not allowed. You
come to me,

SHRI N. K. SHEJWALKAR (Gwalior)
Sir, the Hon, Minister has every right to
intervene but we should also be given an
opportunity to speak when he says some-
thing which is incorrect.

(Inter ruptions)**

MR SPEAKER : No. Not allowed.
You come to me.

The matter is coming up (OMOITOW.
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PAPERS LAID ON THE TABLE

Notifications under Industries (Development
and Regulation) Act

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI): 1 beg to
lay on the Table a copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of section
18AA of the Industries (Development and
Regulation) Act, 1951 :—

1. S§0.631 (E) published in Gazette
of India dated the 3rd September,
1983 regarding extension of period
of take over of management of
Messrs Krishna Silicate and Glass
Works Limited, Calcutta, beyond
five years.

2. S.0. 693 (E) published in Gazette

** Not recorded,
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of India dated the 29th September,
1983 regarding extension of period
of take over of management of
Messrs Shri Janki Sugar Mills and
Company, Doiwala beyond five
years.

3.  8.0. 696 (E) published in Gazette
of India dated the 29th September,
1983 regarding extension of period
of take over of management of
Messrs Cauvery Spinning and Weav-
ing Mills Limited, Pudukottai,
beyond five years.

[Placed in Library. See No. LT-7011/83]

Twenty-First Report etc. of Deputy
Commissioner for Linguistic Minorities in
India from July 1980 to June 1981

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : I beg to lay
on the Table :

1. A copy of the Twenty-First Report
(Hindi and English versions) of the
Deputy Commissioner for Linguistic
Minorities in India for the period
from July, 1980 to June, 1981,

2. An Explanatory Note (Hindi and
English versions) in regard to the
Report.

[Placed in Library. See No. LT-7012/83]

Notifications under Pensions Act, Central
- Industrial Security Act and All India
Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P VENKATASUBBAIAH) : 1 beg
to lay on the Table :

1. A copy of the Payment of Arrears
of Pension (Nomination) Rules,
1983 (Hindi and English versions)
published in Notification No. 26
(3)—Pension Unit/82 in Gazeite of

NOVEMBER 16, 1983
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India dated the 26th August, 1983
under section 16 of the Pensions
Act, 1871. ks

[Placed in Library  See No. LT-7013/83]

2. A copy each of the following Noti-
fications (Hindi and English
versions) under sub-section (3) of
section 22 of the Central Industrial
Security Force Act, 1968 :—

(i) The Central Industrial Security
Force (Seventh Amendment) Rules,
1983 published in Notification No.
GSR 732 in Gazette of India dated
the 8th October, 1983,

(iiy The Central Industrial Security
Force (Sixth Amendment) Rules,
1983 published in Notification No.
GSR 803 in Gazette of India dated
the 5th November, 1983.

[Placed in Library. See No. LT-7014/83]

3. A copy each of the following Noti-
fications (Hindi and  English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951:—

(i) The Indian Administrative Service
(Fixation of Cadre Strength)
Seventh Amendment Regulations,
1983 published in Notification No.
GSR 588 in Gazette of India dated
the 13th August, 1983,

(iiy The All India Services (Discipline
and Appeal) Amendment Rules,
1983 published in Notification No.
GSR 612 in Gazette of India dated
the 20th August, 1983,

(iii) The Indian Police Service (Pay)
Fourth Amendment Rules, 1983
published in Notification No. GSR
657 in Gazette of India dated the
10th September, 1983,

(ivy The Indian Police Service (Fixation
of Cadre Strength) Third Amend-



